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ih- this th» 9 th day of December, 19S7New Delhi this in,^
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New De1h i•

•7 Managet , c Tr di» Press,
Government of ludia Pre-y^b,
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Mono Key Operator ,
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.  order (By circulation)
H^n ble smt. Uakshml S«amlnathan, Memberd).

ffnlly perused the Review Application'andWe have caretuliy pcru-t. ^
doitTiv In the M.A. ic

M A for condonation of delay.
"  .nffirent reasons have been givend01 -ti V no S-u 111 c'I *•'condonation of delay, no . _ „ , uhan th^.

e- it is not even stated wnen
for condonation of delay aS, it is ^

■  -I thp copy of the judgement ol 11 •T -rs-.rf<- counsel received Reiiistiy on 13, a.,y7oapplicant . oouni^^.^^ ^ ^ by th., ̂  ̂ppUcant nimself
_] n 7 1 Q Q"' / and w 1 1 e n theTribunal dated 7.2.199,/ an

.  H it The RA has been filed on 18. 1 1 .1received it. ' ne

Therefore, releot the M.A. for condonation of delay.

We,



.

-2-

On perusal of the RA. we also find no merit in this

application having regard to the provisions of Order 47 Rule

1  CPC read with Secti-on 22(3)(f) of the Administrative

Tribunals Act, 1985 and Rule 17 of the CAT (Procedure) Rules,

1987. It is well settled law (See Parsion Devi and Ors. Vs„

Sumitri Devi & Ors. (JT 1997(8) SO 480) that review

proceedings have to be strictly confined to the ambit and

scope of Order 47 Rule 1 CPC and it cannot be allowed to be

an appeal in disguise and it is not permissible to rehear and

correct a decision merely because the applicant feels that it

Erroneous decision in a review application. We,

r
therefore, dismiss this review application both on the

\  ) grounds of limitation and merit.
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